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Papers Laid

(iii) G.S.R. 581 (E) and 582 (E)
published in Gazette of India
dated the 23rd July, 1983
together with an explanatory
_.emorandum regarding ex-

emption to wood pulp when
imported for the manufacture
of Newsprint from the coun-
tervailing duty and from the
whole of the auxiliary duty.

(iv) G.S.R 583 (E) and 584 (E)
published in Gazette of India
dated the 23rd July, 1983 to-
gether with an explanatory
memorandum regarding ex-
emption to component parts
(including semi-knocked down

packs and completely knock-
ed down packs) of clectronic
type electronic wrist watches,
when imported for manufac-
ture of electronic modules
from the basic customs duty
in excess of 50 per cent ad
valorem and auxiliary duty
in excess of 20 per cent ad
valorem,

[Placed in Library. See No. LT-6803/83.]

(2)

(@) ()

A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956 :—

Statement regarding Review
by the Government on the
working of the United India
lasurance Company Limited,
Madras for the year 1982.

(iiy Annual Report of the United
India Insurance Company
Limited, Madras for the year
1982 along with Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

(Placed in Library  See No. LT-6804/83|
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(b) (i) Statement regarding Review by
the Government on the work-
ing of the Oriental Fire and
General Insurance Company
Limited, New De¢lhi for the
year 1982

(ii) Annual Report of the Orien-
tal Fire and General Insurance
Company  Limited, New
Delhi, for the year 1982 along
with Audited Accounts and
the comments of the Com-
ptroller and Auditor General
thereon.

[Placed in Library. See No. LT-6805/83]

12.10 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported unearthing of a Racket
involving Transference of Black
Money through Bank
Demand Drafts

SHRI K. LAKKAPPA (Tumkur): 1 cali
the attention of the Minister of Finance to
the following matter of urgent public impor-
tance and request that he may make a
statement thereon :

““recent unearthing at different
places of a racket involving trans-
ference of black money amount-
ing to several crores of rupees
through Bank Demand Drafts”.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAOQ): Mr. Speaker,
Sir, Information was received that some
shroffs at Bombay under the cover of dis-
counting bank drafts were indulging in help-
ing transfer of unaccounted sale
proceeds of goods etc. In pursuance of this
information, the searches were conducted
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on 25th July, 1983 covering 19 premises at
Bombay The premises of some banks were
also covered. The searches resulted in
seizure of cash/bank drafts of Rs 32.05
lakhs and bank accounts with balances of
Rs. 18.49 lakhs were frozen. The news
report in regard to these searches but the
extent of such transatctions appears to be
exaggerated. It is believed that about 100
to 150 shroffs are doing this business in
Bombay and their daily turn over ranges
between Rs. 50,000 to Rs. 5 lakhs. Taking
an average figure of Rs. 1 lakh per shroff
the total drafts discounted would amount
to Rs. 10 crores per week approximately.

Similar searches had been conducted
by the department earlier on 7.5.79, 13.9.82
and 21.3.83 also in which cash/drafts
of Rs. 19.04 Jakhs, Rs. 37.02 lakhs and
Rs. 21.4 lakhs respectively were seized.

In the first search, the drafts were seized
only after they had been cleared but in sub-
sequent searches the Department had seized
them before they could be sent for clear-
ing. A number of shroffs had already
offered to be assessed on the amounts of
drafts including estimated commission
earned on entire business. The Department
is collecting the original draft applications,
the account opening forms and other
evidence for completing the assessments in
these cases.

SHR]1 K. LAKKAPPA : It is a very
serious subject involving more than Rs. 70
crores. This illegal transaction 1S an or-
ganised one through the machinery in which
that banking system works. Therefore,
original operations of the banking system
and bank employees has been involved in
this big racket The information given on
this subject is not only inadequate but also
incomplete. According to the information
that 1 have gathered, this is the biggest
dimension of racket of illegat transactions
of unaccounted money. These transactions
have been manipulated through the agents
banks.

If 1 may say so, I have got certain
documentary evidence to prove these things

on the basis of certain paper cuttings. 1 would -

like to quote from The Hindusran Times,
dated 30.7.83. The headline is : ‘Fake bank
draft racket’. Even the bank drafts are
being printed illegally through the printing
machinery; and it has been spread over to
various remote corners of the country and
specially the Punjab National Bank is the
prime bank for this kind of activity and
racket. It has been reported widely. I
would like to read from the press cuttings
for the benefit of this House as well as the
Hon. Members to know more facts and take
action in this matter. I hope our govern-
ment and the Finance Minister are taking
several steps to unearth black money and
prevent this parallel economy to growing.
Various methods have been adopted to

convert black money into illegal transac-
tions.

THE HINDUSTAN TIMES, dated
30.7.83, says as follows ¢

“The CBI has unearthed an or-
ganised racket in counterfeiting the
State Bank of India demand draft
on the basis of which Rs. 54
lakhs was withdrawn from several
branches of the bank in Punjab.”

Even in the statement, they have not
mentioned the names of the several branches
which are operating this kind of transaction,

this racket, etc. This effort had been made
through the banking system. Therefore, it
is a very serious matter,

Sir, this is a very dangerous situation
that we are facing today.

‘The racket was organised and ins-
tigated by Kuldip Mehta, a clerk of
the State Bank of India, Khanna
branch, who provided his friend,
the owner of a printing press in
Ludhiana, with samples of SBI
demand drafts. He also gave the
code of the demand drafts valued
from Rs. 10,000 to one lakh and
provided specimen signatures of the
Bank Managers in remote areas in
Punjab, otained from the advise
letters issued by them.’
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Sir, it is a very serious matter.

‘Over a period of two months
(April 1983, May 1983) 74 forged
demand drafts of the SBI'.

This is a question of forged demand
drafts being operated.

‘Seventy four forged demand drafts
of the SBI collectively valued at
Rs. 54 lakh were deposited in three
accounts with the Ludhiana Miller-
ganj branch of the Punjab Natjonal
Bank. The same amount was
then withdrawn by several self
cheques.’

1 will also give the names, here.

*Five people including Kuldip
Kumar Mehta and two employees
of the Punjab National Bank,
Ludhiana, have been arrested. So
far Rs. 20 lakhs of the fraudulently
withdrawn money has been re-
covered.

Even that has not been reported in the
reply given.

“‘The CBI is on the lookout for
two more people including the
printing press owner.’

The forged transactions take  place,
people have been apprehended, some people
have been arrested, the modus operandi of
the printing of the forged drafts is known,
but the owner of the printing press has not
been arrested, and he has not been traced
out so far !

“‘The arrested people include
Satnam Singh of Ludhiana, Sushil
Kumar Kaushal also of the same
town, S.K. Kochhar, special assis-
tant 1n the Punjab National Bank,
and Mr. Goel, a Sub-Manager of
of the same bank.’

It is like that. If you know that
thc wolf is allowed to watch the sheep
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fowl, if the same people operating the
racket where is any safety for the money in
the banks ?

“The CBI has recovered Rs. 30,000
from Kuldip Kumar Mehta's
house. He said he had kept some
money with a cousion of his
in Delhi. Rupecs one lakh was
recovered from there. Kuldip had
also brought some jewcllery, a
scooter, a TV and a ‘fridge' with
the money. These have also been
seized by the CBI.’

That i1s not forthcoming in this report.

‘Although  the printing press

owner is absconding, a search of his

relatives’ house in Faridabad has led
to the recovery of Rs. 13,83,000.

The money according to his close

relative was left behind by him in

two trunks. The alleged cheat left

in a hurry saying he had to go as

someone had died.

Rs. 2,75,000 has been recovered
from Sushil Kumar Kaushal’s
house. He is unemployed.’

How then did he happen to be in
possession of the money ?

‘The CBI probes revealed that
after collecting the required samples
from Kuldip Kumar Mehta, the
printing press owner asked a close
ascociate to open an account with
thc Punjab National Bank, Miller-
gan] branch at Ludhiana. This
man then opened another account
in the same bank in the name
of Gupta Enterprises. This account
holder in turn opened an account
in the name of Messers Guru
Nanak. Gupta Enterprises then
opened another account in the
name of Nav Bharat Machine
Tools. These accounts, it was
later discovered, were operated in
fictitious names.

These are the ramifications of the opera-
tions which are going on.
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MR. SPEAKER : You have got limited
time. So, compress it.

SHRI K. LAKKAPPA : I am giving out
the facts. The Hon. Minister has to take
drastic action to find out the truth, and he
has to carry out an inquiry.

MR. SPEAKER : You have to finish
it within twelve minutes.

SHRI K. LAKKAPPA : 1 will con-
clude.

‘The forged demand drafts were
deposited in these accounts., It
was in late June that the SBI
discovered the forgery and lodged
a complaint with the Economic
Offences Wing of the CBI.

The CBI found that the account opening
form of the person who had introduced the
other new accounts was missing from the
files. This was ground enough to suspect
the connivance of bank employecs. That is
how a wolf is watching a sheep pound. The
arrest of two bank employees on July 20 led
to the arrest of Satnam Singh who had
opened an account for Nav Bharat Machine
Tools. But the printing press owner and his
associate who opened an account at the
Millerganj PNB Branch are still abs-

conding.

How was this modus operandi started in
Bombay ? The drafts are sent to Bombay in
the name of various people. The sender’s
agent comes to the ‘shroff’, who operate in
small shops or in the street corners, asking
for cash. The agent is then asked to come
the next morning after the banks open when
he is paid the cash, after deducting the
shroff’s commission. The accounts in the
names of “William Shakespeare” and

«“Kalidas’’ have been found in the banks as
drafts have come in their favour. I do not
know whether Buddha’s name is also there.
Therefore, a very big racket is going on.
The operations, even according to the state-
ment of the Hon. Minister, were started in
the year 1979. Therefore, from 1979 these
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things are going on. 1 would like to ask
the following questions of the Hon. Minister :
Which are the banks where these transac-
tions have taken place ? Have enquiries
been made from other Banks also about
this kind of transactions ? What are the

ramifications of this racket? Has any
machinery been put to dismantle this
fraud ? Has the Ministry thought of
making drastic changes in the system of
transactions so that this type of frauds do
not take place ? Are there any higher-ups
from the Banks itself involved, who are
encouraging these agents to operate in those
Banks ? These activities have been going on
since 1979, What was the amount involved
which was unearthed ? Has the owner of the
forged printing press been traced and
arrested ? Has any fresh probe been made
by the Hon. Minister to check this kind of
transactions ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : The Hon.
Member has asked for clarifications in the
context of the information which he has

with him.

As 1 mentioned and he has himself
admitted that the matter is under investiga-
tion. When it is in the proeess of investiga-
tion, unless some definite conclusions are
arrived at, it is not possible to state whether
any higher-up in the Banks are involved,
and whether there is any other organisation
within the system working in league with

them. Therefore, we are trying to unearth
it. There are two angles. One aagle is from
the banking sector. We shail have to
tighten our machinery to avoid this type of
things. Whehever we get information or
collect information, on that basis we have
to unearth it. We are having it examined
from both angles. The names of the banks
which were covered are :

Central Bank, Bank of Baroda, Bank of
India, Syndicate Bank, Corporation Bank,
Vijaya Bank, Canara Bank, State Bank
of India, State Bank of Bikaner and
Jaipur, Memon Coorperative Bank
Ltd., Ahmednagar, Cooperative Bank
Limited, Allan Cooperative Bank Ltd.,
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Deccan Merchants Cooperative  Bank
Limited, New India Cooperative Bank
Limited.

The premises of all the branches of
these banks in Bombay were covered by
these investigations. In the 1text of the
statement we have indicated what type of
seizure we had. So far as the shroffs are
concerned, the Hon. Member himself has
explained the modus operandi 1 would not
like to comment on it. More or less, the
modus operandi is same. On earlier occasion
also, in 1979, these people were raided
and thereafter they made their disclosures
and in the recent two raids also they have
been covered.

A question has been asked what Jegal
steps we are taking apart from realising the
taxes and other dues. In most of the cases
they themselves have now come forward
when they are caught, to disclose their
incomes and are prepared to comply with

the tax laws. But from the criminal side
what type of prosecution we can have is
being examined in consultation with the
Law Ministry. With regard to the investi-
gation from thc  banking side, already
I have mentioned that the whole matter,
particularly the matter which the Hon.
Member referred to, is under investigation
by CBI and unless the investigation is com-
plete, it would not be possible for me to
indicate what conclusions we have. If he
has any communication, he can kindly pass
itonto me and 1 will definitely get it
examined.

MR. SPEAKER : Shrimati Pramila
Dandavate.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : There is somc mistake,
Sir. "

Two Dandavates are there. When two
questions are there, you club them together.
So, I request you to club them together
and ask one of them to speak and you give
me a chance.

MR . SPEAKER : Only thing is that I
feel something for Prof. Dandavate but I
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cannot help him either because ladies come
first and I have to call Mrs. Dandavate
first.

(Interruptions)

sral sfaen gead  (aw@d 397
weq ) : yeqer wgiEdg, fergrarT zigra ¥
gg s A% 4, frad srare 97 gwq
az &ifaqwr gaaa fear ar 3gy @
aYeq g 91, 9 Ieeiq fear afee
¥ 78 & fF frg fasdadas & ¥ 3w
W 7 R N AT 5 W g oA A s
) fasqqqs o 3@ sy g8 Fe@7 #

fag f& gwa 7 w5 91 aroq gara fean

g & ama © 100-50 Trew oY &, o7 g9
WHTT &T JMAIT F3dT & Ffea sraq 3=
TR & AR ¥ Fo 3FAd Ag & fF
#9 ¥ faggggy 9, fo59 ¥ g
o fE&ga ¥ gioe WS, 99 9F 7R
TEFT 9qT AT AAGT, T AF  ATIFT AR
qq1 AgT IAM fF g8 gmr FEr ¥ AT
AT Uz sqF A &1 997 FT F a147
A1 fawa® qrg aar | 39% 419 A9F qrE
TEl 2 | a1 A19FKT 07 Fw AT faT 3,
F=cts 7 192 w5 &, &1 Fa17 A9
At fem g g 3@ ¥ g g B fE
HITH AT ATAAIZ5E  §F9 g, ITH AR
0¥ &9 gu 2, fagiv 7 s19ey #1 #7134
frar & 1 ag sera<a 57 a1 7 fFvar 2,
AN AWAATESE qTF 180 g AR AT
wAa g fF qar &1 qga W1 gaT @
HIT wigde FAFa=g iRl & HAwA
gIRT FYT T &, T IqH qEf @ & A7
SAR g% IF § AR AT 98T T AT
& qaadl & faars Fwgardy A7 &1 g
afes 7 &7 @i g, foegin Felkw &
AW Y I VT §, FFWATT F AW G
e WA 2 AN AIZGATR FWHIR
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TR wT g agifs areR S F A1
I AT gFa 7)) 74 T AG P
ATHT H 19T WA FIT &, a1 § a5 a9HAr
gfw w1 F gaaviay fawward g
arat g fo 7 ag 2@ f& 3 a5t 919 § WS
T2 2 AT ALK | F4T 199 TH JITH
F1E |19 F1 AT OF AT F7 qFST, faq
FAAFYIHO 2 FE fewardr oF
Tt # g€ ar 71 VAt gFarady gd @
f& saat @ w1 ¥, foeeia ¥ g
fadr 1 g% qt gz s 2 f& g9z fag
9517 ¥ 23 &y @@\ @, 39w fao o
a1 &1 faczw 2, 394 AgF1 F9 q=A)
FIAT QEA | FIGT 10 g TIT Al
fafaz & a1 @ Fgmar 8 AT a8 FETR
fof oo 1€ spgeY [ @17 YT ¥ SIS
URIFE 1 192 Al 7. a1 3IqY 39

TEHIRIST FL AFd 2
drafts were for less than Rs, 10,000.

FIE 2,500 & T 2 | 76 TEIT &) @I
g # | & quAT WEgAr g ¥ gur 2w
At sqF §A! TAAT g7 TAT g, HWIAT &
f& 1 195 - 9 ® 0 97T I, ATH T2 5()
qIHZ § FATET g AT § IHAE! &9 FA
F I W AT FAT T4 FT @ # 7 194
Frfarer #1210 wrga A 7T A108
WY A7 | OF ag FIF WS KT AT T97
FTH Q€ g1 741 & 1 ag W F §Al A
82132 |AT HIA FT AIT JAF g | 96
gIEl ol & d AT 1 ZI9FIT & 21 937
Zege W IV OFIN OIS o, SFAT
qrel & US § MY UF g &Y & Al
FT F19 Q€ 2o 41 Afgq 30 01 s
419 AE1 GAT | gHIX W W qq /A7 7
gYi @il @1 S Rl g i HIaFd
fradl sqw wdl a4 8 g, ¥ 7 7
FHAT Z | ATYA Q& ATAA § LIGT A%
wrgatan arfadr fagraz, 1982 & @AW

Majority of

fm a1z Farfewrd 3 o4F w39 &
F72] | AR FAN gu W oF g1 &
TAT § ) IHT AF TF Fgr aF w19 fEar
2, 394 #1% 291 qroFr Y § ar gy ?
FIT AT TTFT A UFH2WF a9 ¢ g UF
ggT AgcaAqu FIH g, SHF! ROIE dgw
fraft 2 ar agl 7 s foelt @ G399 9%
A9 FET TF &R (6T & 7 TEHRI @A
0T 3T9HT 2AT HifEC |

3T Y AF AAl WA FT FHTA AT
3E ZHI ¢ 34 I H AT F4T FT IE
T 7 gvEIT A qUAT T ¥ FY sqF "
&1 szrze w741 v & fau fagw aiw
FT 919 F[FET a7 97 f5 gard gfee ®
3YF A 3, A1 AT € | IO 399 44T
F @19 IFgIT OEIT 21 gWw 1T &
soHe 4 faget gar & saa feafaw
F9HE 7 FgI Z—d2 IF H|IT FAT |
zafae & qmg qgar =gt g & Far
19 giFz & FgA § fHT fagzx aje
g ? gz ot fagxz ave &y o1 @ a—
77 S ST AYAT FLoAT | TAG qITH
ar gar £ 781 gaar & fEas fFasr
fey, feaa a1 eUT MM IR F FIT
TEAE FT T AGHT FR T FH IZ Q1
qar =aar {5 fgaa fFawr giee we,
FAZTAET A9 AT YT 2 | TAF IO
gaFt gz-a-gw fRaud 1w gEar g,
F 4217 I8 gl ¢ | @fEa gy dve
T HTUET AT Y T A G AT go §
I 3IAF AT A4 ST9FT FIE FIIA ARL
EEw ard & @1 WY AI9FT IF qT I
FaTe Al VEA AIWTE | qg & HqAT
sgize #AT &9 srrdr | gefae & sag
oAl FEdl g f& g9 @ a3 ¥ fauxy
q19g FT T 81 L ! g1z qjwe 77
ST #19FT @1 °F fa wqgw WAl F1 grye
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gAY 77 ¥ IgFT A Miefrea gwafas
& fam zeaqra T 9, F91 ag fag¥
arog A A9 feraa Irg g 7

T H19F FIAT 0F FX AT HAT
2 wefr aPvEm A1 #Y @1 @ma w§ A
uF Torsya fafaa #rgdt gizaz fafaze
AT¢ gATr GFAT dFA1 F a3 ) TAS
ar ¥ fr77 95 & o faFrag s 0¥
i f& =9 ami 7 agy oFE F9F
JAFT  HT  GET 4T IHEKT VOIS IA
FOAT & fgNlg w1 7 18 1@ TIY FI
dia forar | sad fr 31« zorwrg |y
T I faa € | 99 AT 99 gg @aAx
org @ 77 &Y erraw qry U & 1o 39F
agt ¥3 gar T grgEew fae

12.34 hrs

[MR. DEPUTY SPEAKER in the Chair]

fsra srhae & ga% gz ve Prar ar
SAFT ZIEEKT G AT, OHT FF ATAT 8
T 9FT7 ¥ F HAT FAYE F39 FT 17
w9 IET 2 | A% fUFraq amaF qra wer
7€ | Jray  IHET nFgifawHe #33 F
faara s F1€ a7 78 fgar | g9 e
H Sl SIEHET HI9F Q¥ 1%, IT 9%
ATYT FAT FITATET T |

AN qT FTGFAT F A AAF §, A
f5T g9 #1 Fifgg 39 @ 51 58 9%
AY AT FAT FAITET F1, ITET W F15
qar AgY 2 | g ) qIW F  qAl A
FIA KT IOSIT FFIAT KT FAGT § 79
qT 19 FAT FI A1 @ 2 7

The Reserve Bank of India is involved
in all these things.
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AT O T 9T FIAATE AN &1 TE AT
T aar @ 5 FR-gR dF gaad o
T IHI FT FIT FIF T4 |

¥q 7§ gg S@AT =gd g fa s
g9 farew & g0 19 #g7 qFHT FF
aie g fqad T IdFT 3 GFHT F
Tea F9 7 gl fea oF fawqg g9 2
faegiq =@ avg & greet { qar ¥ M
g% fare aar Faargy £ ag ?
a1 3 29 gF1¥ &7 qa71 fear ¢ 0¥ fagq

g& gasi) & faes s £ a8
zaa sfafrag vy oY a1y 1 &+
farraa Y 9f I9F aR A 4T FIGATE
#I TS | T TF F1aT T AH Agleg w9
e FI F62T FT |

SHRI PRANAB MUKHERIJEE ; Sir,
the Hon. Lady Member has raised almost
everything under the sun within the compass
of this Calling Attention, from non-resident
investment to a letter which she wrote to
me, and I do not know since when it has
become the practice of writing the letter and
then making the allegation, After all, she

has asked me to inquire intoi certain sallega
tion which she has reported. Before the
allegation is established and investigation
takes place, she has said, if 1 have under-
stood her correctly, that they are indulging
in some sort of malpractices. It is for her
to come to the conclusion, I cannot
easily come to the conclusion merely by
getting a letter unless it is thoroughly looked
into as to whether they have indulged in
some malpractices or not.

Sir, about the moot question, from
what she has suggested, I do not know
whether she had understood the implication
of it. Just now we are having a discussion on
the banks. Every day I was told on the
floor of this House and the other House to
please simplify the procedure and provide
services to the customer and pow she is
suggesting to me that in respect of every
draft let the bank Manager or the Cashier
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or the clerk at the bank investigate as to
who is the man, what is his source, and
take in that process to get encashed a draft
one month or two months., And if that
becomes the idea of the Hon. Member, I
am afraid 1 cannot accept it because she her-
self will come and tell me that ‘your entire
system will come to a grinding halt’. So,

whatever you say, this is the problem.
Today if you make a draft for Rs. 2000/-.

SHRIMATI PRAMILA DANDAVATE:
Perhaps I have not been able to express
myself clearly. 1 will not say that each
and every draft should be scrutinised for
that purpose. There should be some kind of
procedure by which henceforth this kind
of transactions will not take place. This is
what I have asked you. | won’t say that
every draft should be scrutinised in such a
way that there will be delay in giving the
money.

SHRI PRANAB MUKHERJEE : This
is precisely the point. That is why you
have not understood the scheme or the way
in which people are taking advantage of
I am telling that. Now, what s
the system? There can be three types of
drafts. One is Account payee—there is no
problem, it will be deposited in the Account.
Another is crossed draft That is also
crossed. that can also be deposited in the
Account, But the draft which is ‘“to

order” is the draft where this type
of  malpractices are taking place.
If the person concerned has

no account, then he will have to get
it certified. What these people are
doing is they are getting it certified by the
shroffs and ttese shroffs have their acco-
unts, they are know to the bank people who
are encashing it. There may be some in-
volvement, 1 do not rule out that possi-
bility. But if you look at it plainly from
the procedural point of view, when I say
that one discounting agent or a shrofl is
putting his stamp it would be normally
the bank manager who has the tendency
to get it encashed whatever be the name.
Sometimes it is in some other name. Some-
body might have applied in that name.
What can you do ? If Mr. Subhash Chandra
Bose goes he is actually there, but he could

not find the full name, Mr. Alluri Subhash
Chandra Bose, but his name will be
““Subhash Chandra Bose”. <‘Kalidas’ is
a common name. It is not that only the
great poet who can have the name of
Kalidas, but sometimes some other name
also can be ‘Kalidas’,

PROF. MADHU DANDAVATE
(Rajapur) : William Shakespeare also.

SHRI PRANAB MUKHERIEE : I do
not know whether. somebody can
have the name of William Shakespeare or
not. But 1 know, Mr, Alluri Subhash
Chandra Bose was telling me that all his
brothers have the name of either Chittaran-
jan Das of Subhash Chandra Bose, the
stalwarts of Bengal. So it is a hibit, some-
times it happens. But actually this is
a racket,

I do not rule out that possibility and
from that angle we are trying to handle it.

The only persons who could give us some
clue are the shroffs. But unfortunately
they have not been able to give it. If you
talk of Rs. 10,000, whaiever be the cut off
point, people will try to take advantage of
it If I make it Rs, 5,000 then you will be
finding that the drafts will be of Rs. 4990/-
but still it is not an excuse that nothing
could be done. These investigations have
taken place. We have examined it and
from there we are trying (o find out. If in
that process we want to do away with the
whole system, then I am afraid that the

remedy will be more serious than disease
itself. So, within the existing frame work
what can be done, it can be looked into.

Bearer Bonds and other things have
been discussed so many times. I would
not like to discuss that nor the scope of
non-residents investment here, because that
IS not appropriatc here. What we have
suggested in the process of investigation is
whether we can streamline. You are making
allegations that a]l big banks are involved.
After all these are the banks wh8 have their
branches. Drafts have to be encashed
through bank branches. So, some of the

nationalised banks would be involved—involy-
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ed not in the sense that they are part of
the conspiracy or part of the game. They
may or may nol be unless we inves-
tigate and come to conclusion, we cannot
say. But from the mere fact that they have
made payment, they have encashed the draft
after endorsement by the Shroff, you can
not come to conclusion. That is his job.
You have to do that. But if you find

that there are certain other evidence-circum-
stancial or otherwisc to establish
his involvement or coanection, then it is a
totally different case. I do not accept this
position that all big bank people are in-
volved in it. If 1 knew the name of the
person 1 would have given and told you.
That is why we are investigating who are
the persons who are doing this. How do
you know ? I take money. 1 just purchase
a draft, I send that draft by post to broker.
Broker goes to Shroff. Shroff receives it. So
many persons are involved in the process. We

have to detect the man who originally pur-
chased the draft. It will take time. Just
now we have taken from the Bank original
application. We are trying to locate what
is the connection between the person who
purchased the draft and through whom he
has got it encashed. All this we are trying
to establish and for that we have seized the
original draft application and investigations
are going on. This is a matter which we
are trying to tackle seriously. As I mentio-
ned in reply to Shri Lakkappa’s question
from both angle from the banking system
and from direct taxes system we are trying
to tackle the problem.

st AIgTRHT JWII HgWT  (AT1Y ) ¢
g ggrzg 4 0 a@iT fzar @ @A 99
aqfez AT g€ 2 | ag Farwar 2 7 Aw
% sfta gaxr feawigz fwar oar 1 Far
g ATRT &1 FIT T TrIA 8 far o
gxar f@ 7 fawe mza a3y f& fras
¥ 31ee fzar, F#3 fzor, fae wico
wegia fzar 7 w9q qurA ¥ 77 faar 2
“unaccounted sale proceeds of goods etc.”
s ® a8l wia1 i vz 1 37 gqag
g 7 WiE F A9H FT EGAT A1 SEHTAT FO
qar & ?
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19T g F1 ¢ fF amag ¥ 19 Fg
qarst g2 1 9T & WAE ALY AATE
2| g¥3E H g FAT 2 T FAKAT § FT
ZYaT ZIAT, AAIA, FIFGT F FAT AT FIT
ANz faedt &Y Far g=T 200 ? Far A
gEelore fqq G<FI A #4 a% "feqd
fear & 511 z@ aNF Y 4% A FT IGqT
AT AT ZTFEH F GfXd § FAFA 2a9
# gl arar [ifwal &1 & 7 A F1a
g9 % A6 H79  UFI A@ | 39 AR
4 agr e g3 ¢

gZ AIAAT ATAT 5,7 I § IT @I
g T 1T ¥ FA1 &7 UG W S
frad =77 ¥ 39 wezsft |1 gL A N
FEAFTET &1 7€ 21 7 guv g8 W1 g3 fF
FHIZTT FFIAT 74T, RS g%, FATAT AT
fersrar gur, av/y g FA T FamET
war f& 39% fewa @ sur-gn agarfgat
gt 1 w3 wtw feewrsfam wdt &av 2,
FHIET «q1 g al gW FAT & Afq &
TAFT AT T qFq 7 f& 71 W 719w
ar q% 1AM 9T fgErm g awdlT ¥
2 FIF 9 FAY | gW A TAT AMY
Fa-Fgl T FY-4T 41T FT-F3 I FI
&1 7@ 2 AT T|T AT THT AT AT IH
H wioawsl AT SEUTHT I a7 927 9T ar
Frraig WY gew fad o1a 2 o) 99 aw
arT qar Aman & fees %3 @ed
FF TR TAM &, a8 IR FIATT AT
TEqEd 9 2 g 1 3@y S g
o % saal 9x By awy arfer #)
wfFq 810 /77 are ¥ a7 qF H1qQ
F1FFIEY g g A3 |

FZT-FgT 1 @G oY, AFT FI1g
ar g 3 7 feg @rm F oY i Az
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W 27 @ maE oo FgE S maT g
ot 297 yware § g9y wEr qar e g%
Te ifmzr ¥ g0 FO® T gEW A
SIAFIST g1 78T 71 |/¥FT A 70 FIE
T T FEE | ®0T AT fear 2 FEw
e o & v ¥ THT 2 T AR
SVIET & 2% & i, 41 qar @i an
gar AgY fEad)y Tww Zrft TEr FvE ¥
sad wAy mew wvA1 gieFa g1 man g
AMATT 29 1 234 dq19 T8 W £ | 37
auTy @t F1 g & F A7 97 F74-
et g% !

gt far 3 fF zERiEsA arw
fefsz | qaar g=g 0 o), 3a9% age
qgY faett | sav gy fast a1 #Al A
faert ? ot 3EeST o Far #T @7
ar ? FFT F7 qT FrAvSa faw agy 2 a
9191 A7 | 97 9T 2 1 FT7 F7 T 9T,
Fl FAT TET | HIT ANG & FT-AT AU
F Ja1 & gracg § ot 2W FATAT J17 |

SHR1 PRANAB MUKHEREF : Sir,
first of all, the Hon. Member has r1nis-
understood when 1 said Rs, 10 crores. It 1s
not that Rs. 10 crores is the racket. Rs. 10
crorcs can be the average transaction of
business in a week. There may be genuine
business and there may be illegal activities
which we are considering just now.

Secondly, in regard to the Intelligence
Wing, so far as the Department of Revenue
is concerned, we have the Dircctorate of
Revenue Intelligence and the Directorate
of Enforcement. In the income-tax Depart-
ment itself, we have one information
system to collect intelligence and on the
basis of that we get information. 1 have
given on the floor of this House the num-
ber of raids and searches conducted
a number of times. 1 think Hon. Members
are aware of it. If I understand correctly,
even in the first quarter of the current year;
total number of raids and
nearly about 1400 or 1500.

searches was

Therefore, these are regular transactions.
It is the job of the Department and it is
a continuing one. But I think one good:
suggestion that the Hon. Member has made
and it can help us to keep the particlulars
of some of the persons who are conducting
the services, the shroffs, if we make it
obligatory on them to maintain a record of
their customers. Presently, they are mnot
maintaing such record. That is why the
difficulty is there. It is a good suggestion.
I think we can act uponit. They ought to
maintain record of their customers parti-

cularly if the transaction are big Ifit is
a small transaction of Rs. 100 or Rs. 200,
it is all right. But if it-is a transaction of
Rs. 5000 or Rs. 6000 or Rs. 9000, they
can maintain some particulars. But that
can be the future action. So far as the
present practice is concerned, all these
people have not got any record. Even when
we raided the premises, we did not get a
signle piece of paper. They were not main-
taining any record. I think, it is a good
suggestion and we should have it.

In regard to banking, as I mentioned
initially, because our emphasis on the
banking sector has been all along that you
simplify the procedure, don’t be too meti-
culous in extending service to the customers,
I think, that i1s correct even with a little
risk of involvement like this. But at the
same time, we shall have to see what in
built arrangement we can develop in the
system itsclf by greater supervision from the
higher officers, having control the Reserve
Bank, periodical inspections, etc. so that
this type of things could be avoided. I am
looking at it from that angle also.

PROF. MADHU DANDAVATE : About
those of us who have given the Calling
Attention notice on the subject, I shall
make it very clear to tne Hon. Minister
concerned that it is not to defame the
banking institution or the nationalised
banks. We are committed to the system
of banking and particularly the nationalised
baoking sector and, in order that it should
be improved and all the defects removed
we are putting certain questions and seeking
clarifications.

I am glad that the Hon. Minister has
not given a blanket relpy by saying that
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everything is all right, nothing is wrong In
the kingdom of heaven and ecverything clean.
He has pointed out that there are certain
malpractices and they want to investigate all
those mal-practices and see that the entire
system is cleansed.

THE MINISTER OF PARLIAMAN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING SHRI BUTA SINGH : No
Finance Minister can give that certificate to
the kingdom of heaven.

PROF. MADHU DANDAVATE : 1
think, the Minister of Parliamentary Affairs
should also follow suit.

In the written statement that the Hon.
Minister has read, he has referred to various
searches that he conducted. He draws an
inference saying, ‘‘The news report is in
regard to these searches but the extent of
such transactions appears to be exag-
gerated 7’

I would like to ask him particularly in
the background of the reply that he has
given : Is it not a fact that in 1982 Rs. 132
crores were swindled in collusion with the
custodians of banks; like, Chairman,

Directors, Managers, etc. and, in contract,
the armed dacoits who tried to loot the
banks were gble to benefit Rs. 1.36 crores ”?
That was the plunder they could indulge in.
Is it not a fact that those who are indulging
in this type of transactions or irregularities
or misappropriations feel that misappropria-
tion'is a a better weapon to plunder rather
than the armed dacoites ? Therefore, they
have able to actually loot Rs. 13.2 crores.
I do not go by witch-hunting process because
something has appeared somewhere; 1 will
not be believing in that.

Here, 1 would like to know from
the Hon Minister whether it is not a fact
that the number of frauds and amounts
involved in branch offices in India, as
reported by the public sector banks to the
Reserve Bank of India during the dates of
occurrence are as follows : T will give
a table of frauds like a railway time-table.
Here is a fraud table. This has been sub-
mitted to the Reserve Bank of India and I
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want to know whether he has studied in-
depth this particular table.

Bank Group (Public Sector)
State Bank of India and its Associates.

In 1980, the frauds commitied were

439 and the amount involved was Rs. 1.38
crores.

In 1981 the number of frauds was 445
and the amount involved was Rs. 3.70
crores. In 1982 the number of frauds was
452 and the amount involved was Rs. 60.2
crores.

Then we come to the 14 nationalised
banks. I would likc the Finance Minister
either to confirm or to deny this. Is it not
a fact that in 1980 in the 14 nationalised
banks the total number frauds was 1024
and the amount involved was Rs. 6.24
crores; in 1981 the number of frauds was
1290 and the amount involved was Rs. 14.58
crores; in 1982 the number of frauds :om-

mitted was 972 and the amount involved
was Rs. 8.10 crores ?

We move on to the six other nationa-
lised banks. Is it true that in 1980 the
number of frauds committed was 131 and
the amount involved was Rs. 0,78 crore; in
1981 the number of frauds was 156 and the
amount involved was Rs. 2,06 crores; in
1982 the number of frauds was 150 and the
amount involved was 1.82 crores ?

If you take only the public sector banks,
the total in all the public sector banks
would be : in 1980 the total number of
frauds 1594 and the amount involved Rs. 8.40
crores; in 1981 the total number of frauds
committed 1891 and the amount involved
Rs. 20.34 crores; in 1982 the total number
of frauds committed 1574 and the total
amount involved Rs. 15.94 crores.

My infromation is that report has
already been submitted to the Reserve Bank.
Therefore, I would like to know if this
particular report is incorrect and if the
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Reserve Bank has not been informed about
it, 1 will be the happiest person. But if it
is a fact, I am alarmed and 1 hope that the
Minister will take the necessary steps to see
that all these things are set right.

The CBI from time to time has been
intervening in all these matters and they
have been conducting investigations. Last
time when [ had raised the question, the
Hon. Minister said that on some of the
points that we had raised, he would have
to go in depth, make necessary enquires
and check up all the details. I had raised
it during the Third Reading of the

Finance Bill. And today [ am raising
further queries

Is it not a fact that the CBI had found
unaccounted black money amounting to

Rs. 13 lakhs with Mr, R. Raghupathy,
Chairman of the Syndicate Bank and in
the raids on Mr. Raghupathy’s residence
and office at Bangalore and Manipal the
CBI authorities found two wireless tele-
phones, jewellery worth Rs. 2.5 lakhs and
shares of ‘Reliance’ ? ‘Reliance’ is actually
headed by a very interesting type of indus
trialist in Bombay; | need not make a
rcference to it.  After the raids were con-
ducted and all these things were found out,
I want to know whether it is fact or not,
the CBI had recommended to the Finance

Ministry that Mr. Raghupathy’s housc and
office were searched and these objectionable
materials and money were found and, there-
fore, he should not be allowed to con-
tinue in the present position; but he con-
tinued functioning as Chairman of the
Syndicate Bank and on top it, just as some-
times people for their wrong deeds are kicked
upstairs, he was made Director of the
Export-Import Bank. Is it a fact or not ?
And if that was done, what were the cx-
traneous circumstances that made the
Ministry take that decision in spite of the
fact that the CBI had recommended that
this gentleman should be sent on leave ?
They did not . ccept that recommendation,
they did not send him on leave, but they
made him Director of the Export-Import
Bank. That is what they have done.
If this was done, what were the reasons for
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MR DEPUTY-SPEAKER
to conclude.

Please try

PROF MADHU DANDAVATE : Just
half a minute. I know that the new rules
demand that the time should be contracted.

Isit a fact that, in all fictitious
names, accounts are started and the drafts
are scnt to them ? You will be surprised
to know that some of the top-ranking
literatures of the past century have been
inducted into the banking system  There
is an account in the name of William Shake-
peare.

There is account in the name of Kalidas
Panditji. You might have studied Kalidas
but he is being utilised as a target of cor-
ruption......

13 hrs.

SHRI G.M. BANATWALLA (Ponnani);
Here also there is a discrimination. NoO
account in the name of Dr. Allama Igbal ?

MR. DEPUTY-SPEAKER : That is
because von do not believe in takiag
interest.

PROF. MADHU DANDAVATE : 1 am
sure if the Finance Minister orders a proper
inquiry, 1 can assure my Hon friend, Shri
Banatwalla tnat investigations will indicate
that there is equality of corruption and
opportunities of corruption irrespectiv: of
caste, community or religion. Therefore,
you will also come across some other names
which are famous in the fields of religion
and literature. ......

MR. DEPUTY-SPEAKER : If I know
something of Koran, no Muslim takes ipn-
terest. That is why they have not taken
the name of Allama Igbal.

PROF. MADHU DANDAVATE : After
seeing the fictitious draft transactions, I
would like to know whether any concrete
action has been taken. The report says
that probably there is a transfer of Rs. 70
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crores per week. 1 am not sure whether
this astronomical figure is correct and I will
be happy if it is not true. But the
Hindustan Times report says that transfers
of black money through drafts amouat to
Rs. 70 crores per week. We would
like to be assured that the facts are other-
wise.

I would like to know in the end whether
due to these frauds not only through these fic-
titious drafts but through various other modus
operundi or whatever illegal practices have
been resorted to, the profitability of the
banks has been reduced and if so, to what
extent these malpractices have contributed
to the decline in the profitabilty of the
banks and what steps will be taken by your
Ministry to see that all these loopholes are
plugged ?

SHRI PRANAB MUKHERIJEE : The
Hon. Member has deviated a little from
the main call attention notice...

PROF. MADHU DANDAVATE : 1
have done it skilfuly.

SHR1 PRANAB MUKHERIEE: But
not so skilfully. You have touched a little
bit of income tax also. But you have totally
concentrated on banking.

Three or four major questions the Hon.
Member has put. One is about the bank
drafts. Perhaps he is himself aware that |
took a meeting of the Chief Executives of
the Banks and 1 am really concerned over
the increasing reported frauds in the bank-
ing sector. 1 had a full-dress discussion
with the Chief Executives including the
Governor of the Reserve Bank of India

and they have suggested a number of
remedial steps. One obvious thing is to
revive the earlier practice of having very
frequest inspections to look into intra-bank
transfers which is one of the major sources
of fraud. But the physical expansion of the
banks—in 1969, the number of branches
was 6800 and today it is 40,000 branches—
poses a problem. But that is not an excuse
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for not doing physical inspection. We
have to see that the qualitative performance
does not decrease. Keeping that in view, I
have suggested a number of remedial mea-
sures to see that the frauds in the banks
are brought down, Afler all, the biggest
capital of a bank is not the money; it is
the good will. People have confidence in
the banks. That is why they make them
the custodian of their money. Thercfore,
if the banks lose the confidence of the
customers, that would be a very bad day
for the whole systemm itself. So, we are
particular about that aspe~t and we are
taking care of it.

The particular case which the Hon.
Member mentioned—I think I have replied
on an earlier occasion also—about the
Chairman of the Syndicate Bank. As the

investigation is still going on—it has not
concluded—it was decided that he may con-
tinue and when the CBI comes to a firm
conclusion, then it would be possible for us
to take a decision.

It is nobody's case to protect some-
body if he if found guilty. Obviously, we shall
have to take a view if one has established
the case. That is the point. In regard
to the nomination to the Eximp Bank, it is
not done because of one individual. Firstly,
the whole proposal was mooted long be fore
the C.B.I. case was started. Secondly, we

ought to nominate some bankers to the
Board of the Eximp Bank kceping in view—
not the individual-——the role of the bank
in the export and import business. For
instance, it would be very difficult to include
those banks whose investment for whose
contribution in the export trade is bad. We
do not have an ex-officio person while nomi-
nating him to the Board of the Eximp
Bank representing the banking sector. But,
we take note of the contribution of the
bank itself. If the bank has nothing
to do with the export and import business,

it is no use nominating the director on the
board ofl the bank.

From this point of view, Syndicate
Bank is important,

PROF. MADHU DANDAVATE : You
are defending a weak case.
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SHR1 PRANAB MUKHERIJEE : No
question of defending a weak case. I have
already explained that I am not defending
him. The moment changes are established,
definitely we shall take action against him,
What I am saying is that unless the changes
are established, investigation is in the
process—I thought it would not be right to
take action.

PROF. MADHU DANDAVATE :
Excuse me for interrupting you In the
administration, it is an accepted norm that
when an agency like that the CBI makes
such a serious allegation and gives the
Ministry its advice that he should be sent
on leave, you must accept that particular
advice. At least you should see that man is
not put in charge of an important organisa-
tion like the Import and Export Bank. This
i1s what you have done.

SHRI PRANAB MUKHERJEE : Here
the Hon, Member is utterly mistaken. In the
Export and Import Bank, merely the nomi-
nation to the Board of Directors is not to
put somebody in charge. Some bankers
ought to be nominated as others are nomi-
nated.

PROF. MADHU DANDAVATE : You
had put him as a Director.

SHRI PRANAB MUKHERIJEE : Put it
this way. He was a Member on the
Board of Directors. You call him as a
Director and I do not mind that. There is a
Chairman and there is a Chief Executive
who are entrusted with the two Eximp Bank.
The third question is about the quantum.
1 had explained that. Had the Hon. Member
taken care to see. that, I had not said
that. It is not Rs. 70 crores. After all it 1s
nobody’s case. | said that looking into the
average business and keeping in view the
number of staff, some attempt was made
that if the figure was Rs. 50,000 to 1,00,000,
what could be quantum of transaction
in a week? It is just donc under some rough
calculation.

But, if some body comes forward and says
that he can establish that it was Rs. 70

crores, ] am not going to disprove that
because I have no proof to exclusively say
that it is not Rs. 70 crores.

About the 4th aspect, 1 am told that
the C.B. 1. has not given any such
advice. 1 do not know if the Hon. Member
has any specific information. DBut, my
office has to told me that they did not
give any such advice, Lastly. in regard
to specific points as to how to control this
type of activity, I am sorry I have to repeat
it I cannot give a blanket assurance ‘Yes, 1
will be able to stop these generation of black
money, avodiance of tax or evasion of taxes
Prof. Dandavate was saying almost the
same point. He asked, what steps would
you take to prevent the operation of black
money including the prevention of release
of a sizeable number of COFEPOSA dete-
nus? We are trying to take various measures—
number of seizures have been intensified; the
number of raids conducted by the Income-tax

Department have been intensified and
seizures by the Customs Directorate of
Enforcement and other enforcement

agencies have also been intensified.

The number of COFEPOSA detenus has
also increased. All these things we are
taking to tackle the problem but at the
same time | would not claim that we have
been able to eradicate the evil totally, Sub-
stantially there is infiuence of this type of
activities and this is almost a relentless
fight.

PROF, MADHU DANDAVATE: I have
placed before you an extract from the
report of the public sector banks.

SHRI PRANAB MUKHERIJEE I
have told you although I do not recollect
exact figure vet I myself am aware of the in-

crease of fraud. The number cases reported
tous 1is increasing. Keeping that in
view 1 had a special meeting with the

Chief Executives of the banks including the
Governor, Reserve Bank of India and discus-
sed issues. We have identified the areas
where action is needed and we have suggest-
ed corrective measures.
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13. 11. hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMENTRY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : With
your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing 8th August,
1983, will consist of :—

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.

o

Discussion on the Resolution
seeking disapproval of the Arms
(Amendment) Ordinance, 1983 and
consideration and passing of the
Arms (Amendment) Bill, 1983.

3. Consideration and passing of :
(a) The Emigration Bill, 1983.

(b) The Criminal Law (Amend-
ment) Bill, 1980, as reported by
the Joint Committee.

4. Discussion on the Resolution
seeking disapproval of the Societics
Registration (Dclhi Amendment)
Ordinance, 1983 and consideration
and passing of the Societies Regis-
tration (Delhi Amendment) Bill
1983,

5. Counsideration and passing of the
Dangerous Machines (Rcgulation)
Bill, 1983.

6. Discussion and voting on :—

(a) Supplementary Demands for
Grants (General) for 1983-84.

(b) Supplementary Demands for
Grants (Railway) for 1983-84.
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SHRI KRISHNA CHANDRA HALDER
(Durgapur) ; Sir, 1 would request you
to include the following items for discussion
10 the next week's business commencing on
8th August, 1983 :—

1. Recent agreement regarding sharing
of the Teesta water betwcen India and
Bangladesh in which 399, has been allotted
to India and 36%, to Bangla Desh in dry
season which will adversely affect the agri-
cultural production of West Bengal which
is already deficit in food. West Bengal
government have expressed its dissatisfaction
regarding this agreement and it is against
the larger interest of our country.

2. The Fetriliser Corporation of India
was split into five companics, but after that
it is incurring huge losses overhead expenses
and other reasons. Now the Ministry for
Fertiliser and Chemicals is thinking not
further splitting into eight companies which
will incur further losses and which is againt
the nation’s interest.

Y gegAwRme sfemr (7599)
AT ITEAG WEIT, ANTHT GCATE &1
wrg =1 G farafafaa fgoal &0
afeafag -3 1 8% gwa 2ar g -

gan fauy :

farq ot & geq w2 #Y fasrg ofg
FaEZ § 1 W@l oF W7 g F faswsy &7
AFT sA1Cq g dg1 991 ¥ HEg §RF A
et #Y feafy 2w adf & 1 3= #1 gm
23T AT qF ATA AR fEAT F1HFT
g | fawselt & srwrg 7 sefird SoarEm
aar #fw S gwifag g1 @ &1 oo
% %% fa @ ga #v feafq faawm g
TAAT 21 WEN, HEg gW W FFg GIER
gTer @1 WA AT fafweT arsrAie & dga
& 19 AT FErAT] Hq9ANT g 1
ferear &Y feafg 3Ys a8 8 1 smw T3l
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I A WaT & g1 7 q97 Rrm s 7
Mt F w1707 Forepr A wwfa A @ o

LA
facdta faga :

faaa faaY o= g2 & =YT-WIqIA
A¢ fzee) @ ar9 §% I AT AT FE
st g9y 27 91, fReg A A1 ag v A
U= TFAGF GUTFY T OATE B AR A A
IFAT 7 MoFAto JZT FT TFIGAT F1 AT
g&! 2| IAE FITW FA44T T AGF
FATNY HIT 77T 2

Fqar I07#T fawgy arr gty &
Frr gt 7 Aftgfas & a3

sto wifwa FaTT AT (AFEAIYT)
IUTEAE Wg1ad, § S AFIE F KA
§ frafafas afeafas #72 a1 sg7m
LT

|. fafezn #Fr= 7 gEmIT—AT T
gug gF q&al a0 9T FAT J&F ¢
qUAT THT &1T & F1 gear Fr H17 wfaqy
2,400 ¥ FAT ®FAT & | TAFT o9 @7
gw & wAFgaEy #1at ¥ fag qufa 2
HIT FEIA & JIT FANT QR qT WL qI
g # g gaifas 3gaew g | fyasr ary
gd garar 41fed | aafe ak s & faga
Jeqred &1 AT sATAFIAF TJT 9T AT
% forg aga wgged F qE@EFar & 57
A AT gErl, qOErEl F G I
FI UF IITT ¥ gGFT IqANT @1 fwar
gY 9T gHar & | 1T qe@T 0T I 99 &
START & FAT & TTFIIAT HEIX H Y
9T F1 qwraAr 1 faga s § f
g Fot #Y Iwarfmar siFr ST @
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48 & UF Uig F FITHATS T AM IR
7fz a § e eweT gar " #
fag & sniqfa & @ig-arg ag&t ax Vel
WaTAAT &1 01 § | FoFro &war
% fagdr av w3q 309 F far &
fasrt geamza 30 fad atr as &) ofzay
#1 FAMC T 97 Fq09 & F717 v
ST GFAT 2 |

#7. 777 gwrd » fr fufesm #ye &
AAFATIARL AT FT IHIIAT §1 37
TCAR AT 39907 % fad g7y A7
Y gfqaraar s 2 s19

2. AFEqfq €1 7 ar7, gHT U ey
qgsi N &l AT F 99 w1 WwWENZATET
7 A F FFer A1t FY aifgs qraar
T A HTYIT 0T & | gg FIAT oAl
FIA 1T FITATAIIT § F6 A1 9gA
FI A7 &1 v FFew ¥ fag g1 24
1% faqr &1 wa v F Figd Fwa
qerr ¥ uF fafadz d3zd & M &
gferg grar 200 faea 99f I A &
qrEasZ A1 Ifag FIIMEF qwiT H 39
Y H SqI9F A9 SgreT g | ¥gry
gfere grer S fegm RO wWee
amaTfaal 1 %St &1 AT FATT &
FT I FIA FT EAT fAEwIEA A
sqF 2 |

a9 ¥ gW@R T U9 F@Ig 5
I qeqTg fadrEe 3 il F faes
nE geq fagas ary |

st T fas@ atgam (BT919R)
Iy AgiRg, ¥ wra gwrg 7 fae-

. fafeq faval 93 age =mgar g —
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faselt & arafas < sreqara, mgaw
#1 feafy fzai fog gua @y s @ &
¥ fem gamEeoAi § @ sF aEgaE
F1 32T F GIY § FRIFLIA @A 2 |
afe 29.6.83 F zrgrg 1% 3 fear ua
ezanT qar iz & fafwss gamEmx
T F1 1 AAfaF AT werarw  wrEEw
F gay ¥ fFa 2, F1 &Qr a1 91 TR
T g | #Y 9T % q97 AT 7 TN
Iy ¥ ¢ i e § vig 1 5y afFs
feafs 7 #12 guw ad ger 2 9.
wrAfa® T FEOAIT D1 AT gIAT F
qAY F FAT TFIZ FEH FUA TIT |

(2) %% ®FWARIT 916 I a1
FOa 31 g9 FA faga g m@hq
& fzsell § @A 9T B0 €T FITIREA
A% g fear g1vr fagw &1 gaF¢ geagq
frar ar zzr &1 faaar & sgmic e
aF awg &1 fagfug a@y fFa war g
qay J1IAT FY 917 91 ag g fF owAn
aré. forgar Jar gagd ¥ fay sFT
Y @ &A T F qiv g f& ag T4 3%
g @y fzar g | 9 fF 3% F1OUE
g s, ST qur 2 g 3EET sqrar o)
SHRIT A FT AZN ZAT 2 | FIFHT qd1
TEY Fa1 98T nEALAE. F SFAT wu4r
F1 99T F7 @ g !

¥T: TT |qET 7 ¥ FTgF FI7C FIY

SHRI ABDUL RASHID KABULI
(Srinagar) : In addition to the proposals
made by the Minister for Parliamentary
Affairs, 1 submit that the following items
may also be kindly included in the Agenda :

(a) On the Left Bank of the River
Jordan and Gaza strip and
Labanon, the Palestinians under
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the Yoke of occupation forces of
Israel are subjected to the worst
type of oppression and humiliation.
India has always wholeheartedly
supported the just cause of Pales-
tine. Arabs and peace loving world
have praised India for its support
in unequivocal terms to  the
Palestinian cause and fullfledged

diplomatic stalus it has offered to
PILIO-

India in its capacity as President
of Non-Aligned Nations must rise
to the occasion and try to defuse
the dangerous situation in Lebanon
by trying to resolve the differences
between Syria and P.L.O. on one
hand and two warring factions with-
in P.L.O. on the other, and thus
helping to forge unity in the Arab
world.

(b) The visitors from distant lands
who spend weeks and sometimes
months 1n Kashmir Valley want
to know through TV visual trans-
missions something about the
present developments besides past
cultural heritage of this country.
So far TV Srinagar has failed in
its duty to produce standard and
well meaning programmes. Need
is felt to upgrade the Doordarshan
Kendra Srinagar and raise its
standard and efficiency to the ex-
pectations of foreign tourists as well
as Indian tourists coming in large
numbers. Its switching over to
colour programmes is also need
of the hour,

I would suggest that these matters
are discussed in the House next
week.

sit fameat fag (79T) - g9TEdy
HEIET, AT QAT F FrgArEy § fae
fawal 1 afeafag fear s

|— 3ITAT ¥ A fade) 1 sgqedr
Faaisms g |\ 2gaas fear & fase
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fadr ame wd &\ foom @@ @1 SER
FIHATL 24 9 Fdlem H @a 8 fF &9
fasett a1 oo 1 fawst 7 sw 9w ot
AogLr AT gIET @ | YW §HIX H @l
A8 grr fo R wEAT ar #% AEW aw
fasret 7 frard 9 3 gA¥ QX "
fasrdt & sag &1 991 & faar srar g
T 7 aer Al # fawer #Y A+
Fm 19 g 2 1 g feafa <@ ar wA
THY FAF & IFAGT 9T 3_I7 FHTF T2
g ¥ 9ga ANF & FAF fAwdr F
FATT A AG| A5 T |

zaf gt &1 fawen geqEa w51 9r9-
fasar a8t =ifgo ox faaist 1 fawe
= ¥ migfasar &4 =rfgo

e fany &1 fa=wre & fao yoe
geqig F fasan 7 afeafaq faar s 1o

2-  HYA AAT I HIA H AIHAH
Y wAT g & w1 gErT |4 gfaz g o
F1 AT A9 'wA wgw 4 fad
wgedqur dgl | agi & graa faarsas 2
[ & qIF qFarad, TE, goaq, NagT
qeeig, avgrAr qifg FAF g T 2
ga&! grag fasreas g | =&\, 1Fa
At wgr H ant F g agar F1 qfqy
od 4814 MW Ag @ar | magT &y
qfiswr qrr, sgi eEt ary qfisar &1
qII &, AF gt 2 1wy qay 7 feafy
@Ua g | giger &1 feafa JF 757 7
afaar @ gew @ua § | A= gdr 2 |
QYuATEEY & F9Ta # FA gEY el 9%
e Sy g1 2w a9 faw aw F am
geaq @Y g § | FUS) FAar F g

qra #1 feafg & 7@ 1 owed .
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THATAEE 7ifqal F 3T T ATIINA
[AF AR Mt gz ) gar W
qgeaqu fawa 1 srer g Y FTAATE
¥ gfeqfaa fear o

PROF. SAIFUDDIN SOZ (Baramul la) :
The matter relating to revamping of major
public sector undertakings that are per-
petually incurring a heavy loss of Rs. 1000/-
crores annually, deserves serious attention
of the Government of India. Even though
the Prime WMinister is reported to be taking
keen interest in the working of these
undertakings and has been unhappy over
the performance of these units, there is
need to take ‘really drastic measures’ to
make these units wviable. It is a sector
which carries an investment of over
Rs. 25,000/- crores and, therefore, govern-
ment must exercise effective control over

these undertakings so that money was not
squandered away. In the meantime, meas-
ures suggested by the Prime Minister’'s
Secretariat in order to make the units viable
may be placed before the Parliament for
discussion and for seeking suggestions of the
members.

It is the most opportune time to close
down the sick units or else get them run
through workers’ cooperatives. The pilferage
in some undertakings needs to be investi-
gated and checked. It has been reported
in a section of the press that irregulatities
have been commited by certain public
undertakings and corporations. These
matters must be placed before the Parlia-
ment.

SHRI E. BALANANDAN (Mukunda-
puram) : I request that the following may
also be included in the next week’s agenda.

1. The State of Kerala is facing a
serious food situation. The Statutory Ration-
ing System in the State is almost collapsing
due to the failure of the Centre to supply
adequate rice to the State. Due to un-
precedented drought this year the whole of
the paddy cultivation is destroyed and the
public market price of rice is going up
and now it is Rs. 5.60 per kilo. Therefore,
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it is necessary to include in the agenda—
‘Supply of Rice to Kerala'.

2. The Post and Telegraph employecs
of Kerala are under continuous attack by
the authorities in spite of the assurance
given by the Minister in a recent con-
ference. Thousands of them are being
transferred to distant places and many are
terminated without justifiable reasons. Time
and again this fact is brought before the
concerned Minister by the employees. In
spite of the same, they are being victimised
for the same, they are being victimised for
their legitimate trade union activity. There-
fore, ‘Victimisation of P & T employees
in Kerala’ should also be included in the
agenda.

MR. DEPUTY-SPEAKER : Shri Niren
Ghosh.

SHRI NIREN GHOSH : (Dum Dum) :
1 want to mention the following item to be
included in the next week’s list of business:—

Against lockouts, closures affecting
more than 200 concerns in West Bengal
denotification of Central Government Under-
takings, against freight discrimination while
steel and iron prices have been equalised other
basic industrial raw materials the Govern-
ment is refusing to ecqualise their prices.
Again in 1951 the eastern region (i.e. Bengal,
Bihar, Orissa) was topmost in power pro-
duction and now is in the lowest rung of
ladder which obviously demands immedi-
ately many more power plants in the region

for immediate licensing and construction of
Haldia Petro Chemical Complex, the loca-
tion of an electronic unit in Salt Lake
for which one hundred acres have been
set apart by the Union Government. A
general strike is going to take place to-
wards the end of September because Bengal,
Bihar, Orissa and the North-East are being
seriously affected in this matter. Further
the Central Marketing Organisation of the
Steel Authority of India located in Calcutta
is being disbanded. Hindustan Paper Cor-
poration Limited is being shifted from
Calcutta to New Delhi and one after another
work of SBI of Calcutta is being trans-
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ferred to Bombay. All these things require
a thorough discussion.

I, therefore, press for the inclusion of
the above item in the next week’s list of
buisiness.

MR. DEPUTY-SPEAKER : Shri C.P.
Shailani.

oY F7F O FEER (29IF) 391
g WA, ATz HOEd |y¥3 A HITEN
219 aT9 HFIg F A W1 FY F17q15 |
02 famfatas fqea 1 91 afigfes s
FY FAT FT |

I13d & arg Arg 7191 § 93y fewn
T HTaE 2 | qTaesT ITT T &
famn aYer 7 azvrew &Y A g7 feafy
4

A1@FAT 7 f1gg9a @1 T|A go 99w
fagia #1g F1 WAl qTEFA aFew
forgm 2 3ol 7 F00 7@ 2| FFAd
qrATY |UTTFT &1 AT A9 I
AT 7 9T ART FB HEAYW  FEAT 1
J71g=21 39 § BT fear qa1 7 a9
svraed fawier &1 g9 yfw ux g9 gure
« gaifaga =7 ¥ &1 T T@T & q9I
Fo ufw fEaET & oo § 8 1 g ag)
quad faarr & wgrfadas § o agn
AT [qrgE o1 Hraedy & afawriat &
Fiaifaaa gq faar & 9a% & g wfw #1
HUAT gRAF T 7 AFT 9gT F I AN
#12 foar mamr @ S@aa d@sgy S
WG g7 F IeArg | famuo o F
I 1T 3 =W F w4 Ay v qdew
qfesqr 39 & 1 3 9fay el ) owiE
WAIT F FAAAT F1 1T &« q8T G727 G
TG FNAH F ATIHAT £ | AFAT T



